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;= -""-....HO Hae ... ^
that tha result of thn Q P r uur tns u.H.c. held on 25 8 lQfi7

o 1. ''a.o.TSB? for the post of

rssponr r •action of thesponisnts in not preparing the sBloct list =»„ ^ t ,
TrlbB Orricers Is wioi t- eperately for Schaduloi

" 13 wolstiue of flrtlciea u anH 16 .k r
and fox a fl.^fhoT^ 'Constitution

list '̂̂ ^ction to the responc^ents to prepare a selecti t separate., .or Sohe...e. Tr.h. an. to oonsl.er the

aVe r'V" theQale uhun he became Bliglbla for fh= • ,

bsnefUs. cense,uentiel

The oasa of th. petitioner I3 that the petitioner I3 aSohe.ol..
Tribe can.l.at. for .ho. there la reeer„atlon. He hae a,rle„anoe to
.a., on the ,roun- that the benefit of reservation has not been ,i„en
to him end hla oaae has not been considered by the D.P.c. held on
25.8.1867. According to him. the B.P.C. uas a jeneral D.P.C. for
considering the case of all eliglbls parsons. He avers that there

should have baen a separate O.P.C. exclusively for the Scheduled Tribe

eandi «^ataa.
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3. In the reply "1 '̂' by ths responoients, It Is speolflcally
that no OPC proco.Inge „sre hal. on 25.0.,sav in uhich

any selection uas mad. to the post or Head Reader. K.re fact
that the meeting is held Is not enough for the petitioner to
.ake a complaint, .o seleotlon process was gone into on that
late. Wence, the question Of declaring the proceedings of that
date as illegal does not arise. So far as the clai,. of tho
petitioner for promotion to tho post of Head Reader is ooncernei,
it is stated in-the reply that the petitioner is the s.niormost
a^cng the Scheduled Tri.e candidates end that, therefore, in the
first available vacancy „,eant for the Scheduled Tribe, his case
-uld be considered if he is oth»r.ise eligible. It is pointed
out that at- no point-of ti.e uhen the turn of the Scheduled Tribe
candidates arrived, there uas any candidate belonging to that
category available. The petitioner „es also not eligible uhen the
OPC held to consider the clai, of the Scheduled Tribe candidates
according to 40 point roster. A. no eligible Schedule Tribe ''
candidate use available in 1978. the vacancy was filled up by a
Scheduled Caste candidate. Tuo vacancies occurred in the years
1962 and ,964. During those years alsc^he petitioner uss also
not eligible as he did not satisfy the requirements for the post.
The question Of considering the case of the petitioner in the
years 1982 and 1964 did not. therefore, arise. Thereafter, no D.P.C.
was heli as alleged by the petitioner. Hence, the qu.3tion of

considering his case did not arise. It is obvious that the petitioner
being the seniormbst Schadulad Tribe candidate, his case would be

considered on his attaining eligibility for the post. Hence, it

follows that the petitioner cannot make any grievance about his

non-selection or appointmant.

The question of holding a separate selection for th® ScheduledA.

^ Tribe candidates also does not arise as it is obvious that uhen the
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authorities have to fill, up the vacancies meant for th® Scheduled

Tribe candidates, the O.P.C. has necessarily to find out the

eligible candidatas belonging to the Scheduled Tribe categories,

5, For the reasons stated abowe, this petition fails and is,

therefore, dismissed. No costs.
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